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Although Government records show admission of relg{ased
) 1} %? .

child labourers to schools, the situation on the ground, :bgl;c?s _,
these clatms. The administration has considered it’s Jéi’)!t‘g&gv;
over afler getting these children enrolled in the schools ~ fo;ﬁal |
or non-formal-and never bothered about their retentﬂlo'li ’

Veritication will reveal tha

f" ﬁ( tp..
has dropped out of schools rendering the whole exerc;se futdu ,

The economic rehabilitation of the affected farmhes of':chlld
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labourcrs and 1d the released bonded labourers is not recemngfany
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worthwhiic attention from the administration. As such ful‘,_

the Centrally sponsored schemes for the DR

rehabilitation of bonded labourers are not being derived. ',
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bonded labourers could not be achieved b»cause of Iack' of:: %1
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coordination among the concerning Departments hke Labour .
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Education, Rural Development, Women & Child Develop'r,n'en't‘,:‘ '

Social Weliare ete.

the officers of the Labour Department at the functional level £
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it most of the Districts are lacking in spnsmwty towards.
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issue ot child labour and bonded labour. Very often they are

found caring more for the exploiters than the poor victims: Ay

{,,-.—:'ﬁt
6. There is a strong need for fixing accountability at all levels. and

brick-kilns all over Maharashtra.  Sexual explmtat;p

children is also fairly common in Maharashtra.

8. The DMs fight shy of admitting the existence of these problems: -
- R

in their respective area.  Instead of acting responsively:o

complainis made by the NGOs, every effort 15%%%
the petitioners.

9. Shn Vivek Pandit, Director, Samarthan narrated a cas*e‘of
| bonded labour where the administration used all its rﬁe’anSf and
resources to prove that the complaint regarding enﬂagement of
a woman as bonded labour in Chandrapur District wasrfalse;

The poor fady ultimately died on 19 January 2000. (Shn Vl\‘fék“ 7
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was suggested that the directions issued by the NHRC A_;*‘les_era :

cases should be widely circulated to Spread awareness on-the

‘.g-; _f‘ \ .
‘ “‘ré*ﬁ .
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Although most of the districts of Maharashtra arei found

cted by the problem of child labour, only 2 Dlstncts namel" -;_‘--

120 Importanc: of non-invasive survey, free from- the fear: of
prosecutivn was emphasised by all the NGOs. Itswas
unanimousty felt that the raid type of survey seldom results 1n

o

revealing a true picture of the magnitude of the problem e

13
j L

Mah warasnira.
Describing the NGOs as eyes and ears of the NHRC, Dr, Justi‘cfesz

Ramaswamy exhorted them to continue their courageous and. fearless
mission and seek intervention of the Commission whenever and wherevel g
they encounter lack of cooperation or sensitivity from' the: Govemmen_t

officers. He dcmow!edged the contribution of the NGO secfor n prov1d1n0 '-'_ \

Commission.
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A proposal for erant of Rs. 3000/~ per child as per the dlrectlons of
the Supreme Court in respect of families which are not otfered empl()ym‘ent
is now under the consideration of the Government of Maharashtra. The l% vetvt,
Commission would like to pursue this and expect periodical progress: reports
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from the Principal Secretary (Labour). oF
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from hazardous work. The presentation made by the Principal® Secretary :

{Labour) showed thai recovery of Rs, 20,000 has been made only in 38 cases #h

ases of recovery of Rs. 20,000 each are y’étz;to i

440 prosecutions were launched in respect of the detect10n‘0fhl()02"”

children from 742 Establishments. Only 64 cases have been dlsposed‘o __‘tlll"‘-‘-"

now — 13 i conviction and 31 in acquittal. [n addition, a total ﬁne»'-of-ﬁRs.- i
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ne of 30 October, the Member had e\pressed his readlness o
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v Konkan, Puiie, Nasik, Aurangabad and Nagpur ofMaharashtra“‘iThe -

matier is being examined separately for further action. However, the Spemal

-

Rapporteur requested the Principal Secretary (Labour) and also theChief
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Secretary to direct the District Magistrates to review this matter regularlyin
monthly Coordination Meetings, SERURE

The presentation was silent on educational and economicai

rehabilitation of 21 c¢children detected in the survey of November. 1997 as

W

well as 2983 children detected in the survey of October 1999 —Febrqar}{
2000, [t 1s understandable that follow-up action on the survey currently in

progress is vet to be initiated SRS

unanimous view voiced by the NGOs in the moming meeting =thatr the
rehabilitation of child labourers and their families has been far “from
satisfactory in Maharashira. While ¢ expressing unhappiness with the scant
regard shown by the Government of Maharashtra to the clearly enuncmted
directions of the Supreine Court in the matter of d detection, WIthdrawal and
rehabilitation of child fabourers, the Member expressed the 1 hope that follow-; i*
continue till the end of this month, will be taken up with all serlousness and

the Principal Secretary and Labour Commissioner will give' ,personalf=‘;‘
atiention 1o 4l aspects — admission of children withdrawn from .§'ch0015,
providing of employment w one adult member of the affected family or
depositing of Rs. 3000 per child in the Child Welfare- cum-Rehabilitation

the employers concerned and recovery of Rs. 20,000

per child from the offending emplover. The Comniission would»e‘fgpgc’fté?ﬁf%{
detailed sepori on the survey by 15 February 2002 and monthly réf)_éft_éfoﬁiff"-;
] ' o

\

OW-up action from March 2002 onwards. iar A
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105t of the Districts of Maharashtra. The Pr lnmpal Secretary
{Lab()ur} siformed  that National Child Labour Project (‘\CLP) 1n m
operation in two districts namely Thane and Solapur and proposals r'()' cover
1> more disiricts have been submitted 10 the Central Government. - Since

NCLP Schools can be sanctioned only 1f a specific number of chlldren are

actually withdrawn from hazardous work, the Principal Secretary (Labour)

was advised to send fresh proposals to the Government of India af{er the :

results of the current survey are finalised. A copy of the proposal & can aiso

ve marked to the NHRC for seeking the Commission’s help in the matter

L
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Shrt 8 Tripathi, Principal Sceretary (Home) informed the: meeting -

about the commendable work | being done by the SETU Charitable Trust for

renabilitation  of  waorkers  engaged - in - Slaughter-houses, (Ffarbhanr

Aurangabad and Bhiwandiy power-looms and the children of commercial

sex workers. Dr. AL Samad of SETU explained the organisation’s ‘workin. -

providing education to the children working in Slaughter-houses, Power-

looms as well as the children of sex workers, leprosy patients, and-

scavenging communéry. The Chief Secretary mentioned good work béing"

done by ‘PRATHAM’ in providing education to children of shum-dwellers
h I 4 \

and migrant labourers engaged in sugarcane industries. The Principal

Seeretary (R&R) mentioned that with the active involvement of NGOs. a

good number of children are being withdrawn from work and provided

education.  The Secretary, Tribal Development Deptt. informed that ¥412

Government and 307 Govt.-aided Ashram Schools are engaged in imparting

cducation to the tribal children in Maharashtra. He informed that special

attention is being given to the education of children belonging to primitive




ribes — Korku, Pardhi and Karkalis. One school exclusively for Pardhis

community is working in District Aurangabad and another 1s likely-to‘ come
up in Mumbai. The Member advised the Secretary to consider creatmg such

fucilities for children of other primitive tribes as well.

The Principal Secretary (R&R) explained the special Mmeasures: bﬂmg
taken by the Government of’ Maharashtra to expand education facilitiéégfdr;'

nd economically backward sectlons of -

jon )

ceographically  disadvantage
society and also for the nhysically handicapped children. He mformed that i
the level of enrolment in primary schools is now around 96% but the dr_op-
out rate is also high ranging from 40-60%. An estimated 20-30 _lékh
children are still out of school in the State. The Government hasdes'ivned
and put into operalion an innovative scheme called Mahatma Phule
Education Guaranice Scheme child labourers and other out of-school. .
children in the age group of 6-14. 3614 schools with 78,000/- chi}d,r‘enw:'are'- :
reported to have started.  The representatives of the NGOs quest_iéﬁéd-th_is'
claim by afleging that the Government has so far not released any.-ﬁﬁinds for

operationalising this scheme. The Member commended  the Govt.’s

i Vivek Pandit of SAMARTHAN raised the issue of education of
children of Brick Kiln workers. The Special Rapporteur advised that the
¢ Brick Kilns should be persuaded to develop such facilities:at

sites as is beine done in UP. The Secretary (R&R) informed that-this idea

Iy tried in developing education facilities for children




Under the NCLP Solapur 34 schools with authorised capacity of 1700

were sanctioned i April 1996 Actualhy 30 NCLP schools with 1500
children are being run by 22 NGOs,  Fiturts are being made o open 4 more
~ohools by the end of vear 2001-2002. Matorits of the children admitted 1o

these schoels hefong 10 Bidi-makin ng famitiiss Under the NOo P Thane, 23

NCLP schools holding 1353 children -

resemg ran in District Thane by 3
NGOs vz, Vidhvak Sansad. Shramjeevi Sangathan and Shantiseva Mandal
"vtajorit_y of the child labourers are the children of brick-kiln establishments,

Ihe Commission would like to get some of these schools fom wlly inspected

by the Special Rapporteur.

BONDED LABOUR

e presentation added hardly wwvemng o the mtormation given by
¢ )d' Seeretany {Faboury i the recttie of U October 2004 4 Wiy

aen reported shat enly 20 out of g e

mandalony Vigilunce  Committees b vasional ey el Vigitance

L ommitlees are available only at 46 place: {he Principal Seeretary had

then assured that constitution of Vigilance Committees at all the District and

sub Division HQs. will be completed by December 2001, e it ormed the

eeting that the proposals have since hegs
~stied within a week, The Member i1

e Governiment may take one month by ampliance must be reported ahoy

EY T iEigta A Iy Tiven Y 4 + iy :
CoRsitLion ot the f‘wdnddh}i“\ \vll.,uuuu. Conimmitiecs at all the isiricts and

sih-Divisional Ho.




The presentation made by the Principal Secretary (Labour).kglves

fieures of release and rehabilitation of bonded labour which are atwanance 1

with the 1.1‘f0m1a1i0n ne had supphied in the meeting of the 390 October He
had then stated that 1543 bonded labourers were identified and released pI‘lOI‘

to 1997 and only 1325 were actually rehabilitated. He has now stated that
the number of bonded labourers released before 1997 was 1397 and; 1305 of
hem were actually rehabilitated.  The remaining 92 bonded labqur.erg;;-hé}'gi;vi
or hied or become untraceable. H "
T

t7 bonded labourers were detected in the survey of January 1997 in .
ane district. 9 were rehabilitated well in time. Financial assistanég_:j(-_)f Rs :
s peen received in respect of' 3 more and is bcmgdl_sbgrsed
2 cases are under process. 3 cases have been referred by the DM: to the

Giovernment for guidencss to overcome of some practical difficulties. -

fn another survey of 1999, 3 honded labourers were identifﬁ?ﬁﬁaﬂd '
eased In District Ramagiri. The Principal Secretary (Labour) me_lljlt;ifpned.
that they are being consi idered for “payment of Rs. 1000/ each frdﬁi-i-thé» '
Centrally sponsored schemes of rehabilitation. The Special Rapporteur.,g;
remarked that the amount of Rs. 1000/- each was required to’ sbe pald*
immediately alter release and the balance of Rs. 19,000/~ under the Ceht;.ally,_ e
sponsored schemes should have been arranged long back.
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honded labourers were found in Ramagiti District and 35 were freed- durmo :

2601-02. Of these 38 belong to Tamil Nadu and were sent to their nauve( "*‘Jj" *
h,r \_, ,: ‘-,,.“:\J_“ .

State. f\vt on for rehabilitation in respect of two bonded labou‘reré “was
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eported 1o be in progress and 3 cases were reported under investigation.
Now the Principal Secretary informed that only 33 bonded labourerswere
nagiri district and released on 6 July 2000. They all'belonged

NIEAR r ot
P Nadu and were sent to t

ative State. The DM Ratnagmh%
informed that in all these 33 cases the concerned DM in Tamil Na"d’t}c has-.-
natd Rs. 1000/~ 1o bonded labourers.  The information submltted byfthe y
tary {Labour) does not appear to be correct. *"because Tie
immediate payment of Rs. 1000 was to be made by DM Ratnagiri and I}Ot byﬁh'l

the Tamil Nadu State. This only confirmed the utter casualness w1th Wthh

these matters are being dealt with by the Labour Department. RS G
LN AT
- . e
The Governmcnt of India, Ministry of Labour had sanctioned Hnc. ‘(
v
- - i~ v u‘;
November 2000 a grant of Rs. 25 lakh — Rs. 10 lakh for awareness e\ ,; G
y i Y
. im“pf -
generation, and Rs. 10 lakh for survey of bonded labourers in 5 Dlstncts and"' A \N}
"‘ ". '.- J

Rs. 5 fakh for five evalutary studies. The importance of this matter e_wasa*

explained 1o the SpﬂClal Secretary {Labour) and Labour Cemmlssmner 'm

the meeting of 30 October. The Principal Secretary (Labour). mformed thate

. \\-3

10 action has been initiated in this regard because of a tussle betweenh

[.abour Departmeni and Revenue Department as to who should handlq thts

matter. The Labour Deptt. is of the view that it 15 not concemed thh thlS .

the Labour Deptt. Further action should therefore be mmated mlmedtately

by the Labour Department.

No wmformation at all was ”l\ en about pFOSLCUtIOH of oftenders under* :
nded Labour Act. In all probability, no prosecutions have been

"'.\l |ﬂl‘1‘\f--\li
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The Member expressed his unhappiness over the poor implementation ;-

of the Child Labour and Bonded Labour Act in Maharashtra. The Bonded ,

Labouwr Act seems to have remained {otally neglected for the past several
vears. 1tis hard to believe that the highly industrialised State of Maharqsht-ra
with a sizeable population of migrant workers 18 free of the evil of bonded'

N

under these Acts with due seriousness. Hardly any supervision and control

the Labour Department to start a state-wide drive for detect_isﬁ-.f 5of_- g

d the Chief Secrctary that the Panchaya{i Raj lnstjtultions
sould he associated with detection of Bonded Labourers atid.- therr

hah.!]‘l Wtion and Su e da nendment shou uld be made in the Panchayati‘Raj

heen done in Karnataka. The Bonded Labour prone-Districts should rvbeup

identified and survev work should be taken up in 5 such district_s;;jgoyt_ﬂ;sg:

the orant released by the Government of India.

labour. The Member feit that the DMs have not been taking their obhgatlon; :

1 their work in this area from the State HQ. He urged e

4 o make them accountable for detection of the evil in thier area as has T

(Ct 1aman Lal)
Special Rappqrteur
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